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ORDER (ORAL)
(BY HON'BLE MR.JUSTICE V.S.MALIMATH,CHAIRMAN)

The complaint in this case 1is that the
dirgction in OA No.2435/89 has not ‘been complied
with. The respondents have now filed an affidavit
stating that they have complied with the judgement
of the' Tribunal by promoting the petitioner
from 25.4.92. The direction in the judgement
is that the petitioner should be given promotion
against one of the vacancies for which the trade
test was held in the vyear 1987 1in which the
petitioner - was declared successful. It is further
stated that his pay shall also be fixed notionally
from the date of promotion on which the 1last
vacancy as per assessment of 1987 was filled
and for which he was trade tested and declared
sﬁccessful in December,1987. The clear effect
of this direction is that the petitioner should
be given promotion with effect from the date
on which the last of the persons\from 1987 select
list was ﬁromoted.‘ Matérial has now been placed
before us to show that two persons were decléred

successful,namely Sh.Hari Das and the petitioner.

N/The records also show that Sh.Hari Das secured more
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number of marks in the trade test than the

petitioner. The records also. show that whereas

Sh.Hari - Das entered service on 1.3.78, the
‘petitioner entered service much later on 21.8.90.
%The étand ‘taken by the  respondents is that the
1trade test Was held with a_'viéw to. fil; up one

‘vacancy ° but for administrative . reasons  that

vacéncy was not filled up andno.body was promoted
until April 1992. In April,1992,Shri Hari -Das
as well as the petitioner were promoted. These
facts make it clear that there is no violation
of the order of the Trib,ﬁnal. We say so‘becéuse
no one. was promoted on the basis of the select
liét pfepared in the year 1987. That happened
for’thé first time when Sh.Hari'Dds was promoted
élong with the npetitioner. We are satisfied
that the judéement of the Tribunal has been
properlﬁ compiied. with. Hence, no further action
under the’ Contempt of Court Act is called for.

These proceedings -are accordingly dropped. Notice

of contempt is‘discharged. ' ///,}YL)0X£
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